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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 312 OF 2022

IN THE MATTER OF:

Smt. Vilasini Ramkumar & Ors. ... Applicants
Versus

State of Karnataka & Ors. ..... Respondents

REPLY ON BEHALF OF RESPONDENT NO.4 (B.B.M.P.)

MOST RESPECTFULLY SHEWETH:

1. The Answering Respondent has been impleaded as Respondent No.4
vide Order dated 19.09.2022 passed by this Hon'ble Tribunal. It is
humbly submitted that, the Respondent No.4 can be served through
their Counsels M/s Nuli & Nuli, having their office at No.1501,
Supertech Supernova ‘Astralis’, Sector 94, Noida — 201301, U.P.

2. The present Original Application has been registered based on a
Complaint received by way of Email and the issue pertains to
encroachment upon Kembhattahalli Lake by using a part of the Lake

as a Burial Ground and a Temple.

3. The Applicants claim that during the years 2000-2017, there was no
Burial Ground, as indicated by Google Maps Satellite images. Their
claim is that all the structures have started coming up only in the last
5 years or so. Further, that there are some people who claim that a

part of the lake is a burial ground.

4. It is the concern of the Applicants that by using a part of the lake as

a burial ground, there has been systematic encroachment on the Lake
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by some miscreants who enter the lake premises through the fence,

which is broken at multiple places. The Applicants allege that they
have requested the concerned engineers in charge of the lake to close
the openings and secure the premises, but the requests have not been

acted upon.

The Applicants further claim that, in spite of repeated requests, there
was another burial on 04.03.2022. Aggrieved by the same, the
Applicants addressed an Email dated 09.03.2022 to several civic
authorities and this Hon'ble Tribunal requesting the Answering

Respondent (BBMP) to do the following:

i.  Registration of F.LLR. for the burial which was done on
04.03.2022.
ii.  Seal all the entry points by fixing the fence.
iii.  Station home guards at the premises to thwart any efforts to
encroach on the lake.
iv.  Take actions removing encroachment.
True Copy of the Email dated 09.03.2022 addressed by Applicants

herein is placed for the perusal of this Hon’ble Tribunal as

This Hon'ble Tribunal took cognizance of the matter based upon the
email and registered the matter as O.A. No0.312/2022 vide its Order
dated 06.05.2022. The Hon'ble Tribunal further directed a factual
and action taken report to be submitted by a Joint Committee
comprising of State Wetland Authority, State PCB Commissioner,
B.B.M.P. and Collector, Bengaluru, and further directed the

committee to consider the grievance and take remedial action.
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Pursuant to the aforesaid Order, the Karnataka State Pollution
Control Board passed an Official Memorandum constituting Joint

Committee consisting of:

1. Deputy Commissioner, Bengaluru Urban (Chairman)
i1.  Member Secretary, State Wetland Authority (Member)
1. Joint Commissioner, BBMP, Bomanahalli (Member)
iv. Senior Environmental Officer, Zonal Office, Bangalore
South Zone (Member)
v. Environmental Officer, Regional Office, Bomanahalli,

KSPCB (Member Convener)

Thereafter on 07.07.2022, an inspection was conducted by the Joint
Committee which was attended by the Applicants and nearby
residents. During the said inspection, the nearby residents informed
that the burial ground has existed for several years and that they do
not have any other place for burying the dead. A request was made
to provide an alternate space for burial. Further, it was found that the
Answering Respondent herein (BBMP) fenced the entire lake with
chain link and locked the entry gate. As of date, there is no approach

road to the burial ground.

Pursuant to the inspection, the Joint Committee submitted its Action
Taken Report before this Hon'ble Tribunal making the following

Recommendations:

SI. No. | Activity Department
Concerned for
taking action
1. | Frequent cleaning of accumulated | BBMP
floating debris/solid waste from the storm
water drain.
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2. | Provide/install Trash Barrier to the entry | BBMP
point of storm water drain.
3. |Installation of designed appropriate | BBMP
screen to arrest entry of floating debris
into the drain at different locations before
entering to water from SWD located at
Kembathalli Lake.

4. | Stoppage of sewage entering the drain by | BWSSB
identifying missing links of lateral sewer
lines which are to be connected to SWD.
5. | Regular monitoring of Kembathalli Lake | KSPCB

True Copy of the Action Taken Report dated 05.08.2022 filed by

Joint Committee before this Hon'ble Tribunal is placed for the

t0...g§.)

The matter was thereafter listed before this Hon'ble Tribunal for
consideration of the aforesaid Report on 19.09.2022. Upon
consideration, this Hon'ble Tribunal directed the impleading of 1)
State of Karnataka through Chief Secretary; 2) State Wetlands
Authority; 3) State PCB; 4) Commissioner, BBMP; and 5) Deputy
Commissioner, Urban District Bengaluru, and sought their responses
to the averments made in the application and the observations made

in the report of Joint Committee.

RESPONSE TO THE APPLICATION/OBSERVATIONS:

11.

It is humbly submitted that, the Kembhahattahalli Lake was handed
over to the Answering Respondent (BBMP) by Bangalore
Development Authority (BDA) only in the year 2020. Since then, the
Answering Respondent has been making sincere efforts to preserve

the lake. It has been undertaking frequent cleaning of the lake.
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13.

14.

15.
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The Answering Respondent (BBMP) has already acceded to the

request of the Applicants and fenced the entire lake with chain link
and locked the entry gate. As of date, there is no approach road to

burial ground.

It is further submitted that the Answering Respondent has also acted
upon the recommendations of the Joint Committee regarding
rehabilitation and preservation of the Lake. The Lake has been
rejuvenated with the available funds. The Approved Government
Order and the photos are also produced for the perusal of this Hon'ble
Tribunal. The Answering Respondent further undertakes to take
frequent cleaning of accumulated debris in future. True Copy of the

Government Order and Photos of the Lake are placed for the perusal

On the previous date of hearing, this Hon'ble Tribunal also raised a
query regarding the measurement of the lake. It is submitted that
during the inspection of the lake, a survey was conducted upon the
Order of Tahsildar and a Sketch was prepared. As per the said latest
sketch dated 14.07.2022, the lake is situated in Sy. No.3 and
measures 6 acres16 guntas. Out of which, the Temple is situated in

12 guntas, and there are two burial grounds measuring 20 Guntas and

1 Acre 8 Guntas. (Ref. Annx. IV of Report)

In so far as the request of the Applicants to remove the existing
structures (burial ground and temple) is concerned, it is humbly
submitted that nearby villagers and residents are emotionally
attached to the burial ground and the Temple. The Temple existed
long before the BDA handed over the lake to the BBMP IN 2020.

The localities, in fact, claim that the temple has been existing since
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17.
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an uncertain point in time in the past and that their ancestors used to

perform puja at the temple. The BBMP officials in fact faced stiff

criticism, and the localities urged them not to fence the lake.

As far as allotment of alternate land is concerned, it is humbly
submitted that, during the Joint inspection, the Deputy
Commissioner, Bangalore Urban (Revenue Department), had
assured the localities that an alternate land for the burial ground
would be provided. In furtherance of which, the Tahsildar had
submitted a proposal to the Asst. Commissioner, Bangalore South
for sanction of 2.0 Acres of Land in Sy. No.55 of Kembattahalli
Village for the Burial Ground, the status of which is not known to
the Answering Respondent. The Answering Respondent is not

having any authority or role in allotment of such alternate land.

It is lastly submitted that the Answering Respondent shall sincerely
abide by any further directions which may be passed by this Hon'ble

Commission.

PRAYER

WHEREFORE, the Answering Respondent most humbly prays that

this Hon’ble Tribunal may be pleased to:

(2)

(b)

Dismiss or treat the O.A. No. 312 OF 2022 closed in so far as the

Answering Respondent is concerned; and/or

Pass any other order or orders, as this Hon’ble Tribunal may deem fit

and proper in the facts and circumstances of the case.
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AND FOR THIS ACT OF KINDNESS, THE ANSWERING

RESPONDENT AS IN DUTY BOUND SHALL EVER PRAY

FILED BY

DATE: 19.12.2022

PLACE: NEW DELHI %
_~(M/S. NULI & NULI)

ADVOCATE FOR THE RESPONDENT NO.4

No.1501,

Supernova ‘Astralis’,

Sector 94, Noida — 201301, U.P.

Email: sanjaynuli@gmail.com

Ph: +91 9313089944
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Fwd: BBMP inaction : Continuin encroachments of the Kembattahalli lake
(burials)

<

From : Registrar General <rg.ngt@nic.in> Wed, Mar 09, 2022 11:09 AM
Subject : Fwd: BBMP inaction : Continuing encroachments of #1 attachment

the Kembattahalli lake (burials)
To : Public Grievance <publicgrievance-ngt@gov.in> G heo>ing no. Lo P ]moa}eb‘ '
)32 cdbaehed wsidh s PG

© g N 3 / fJ\/

From: "welfare kembattahalli lake" <welfare.kembattahalli.lake@gmail.com>

To: "Sri Gaurav Gupta IAS" <comm@bbmp.gov.in>, cebbmplakes@gmail.com,
dcpsouthbep@ksp.gov.in

Cc: secy-ud@karnataka.gov.in, "Administrative Section" <admn.ngt@nic.in>, "Registrar
General" <rg.ngt@nic.in>, "Nithya J" <nithya.j@bbmp.gov.in>, "amarinder singh 76"
<amarinder.singh.76 @gmail.com>, "anand yadwad" <anand.yadwad@gmail.com>,
contactshanker@gmail.com, "datta shetty" <datta_shetty@hotmail.com>, "dipika rao 34"
<dipika.rao.34@gmail.com>, "flora paul” <flora.paul@gmail.com>,
hmaithreye@yahoo.co.in, krishnapadakannaya@gmail.com, msdumbali@gmail.com,
“raghu malnad" <raghu.malnad@gmail.com>, umaasuti88@gmail.com,
vigneshsuri@gmail.com, villuin@gmail.com, "vishwas avathi"
<vishwas.avathi@gmail.com>, scharati@gmail.com

Sent: Wednesday, March 9, 2022 10:51:23 AM
Subject: BBMP inaction : Continuing encroachments of the Kembattahalli lake (burials)

To -
1.The Commissioner, BBMP

2.The Chief Engineer- lakes , BBMP

Subject: Continuing encroachments of the Kembattahalli lake (burials) and BBMP's
inaction to prevent and clear the encroachments

Sir/Madam,

As you might be aware, on Friday, 4th March 2022 around 1300 hours a burial took place
inside the Kembattahalli lake premises. As soon as we got to know about people coming
into the lake for burial we tried contacting 1. Smt Nitya J (AE Lakes). 2. Smt . Usharani
(AE Lakes). 3. Home guard incharge Shivaraj 4. Police (Thalaghattapura police station).
We could not talk to the BBMP Engineers as they did not receive the phone calls. The
Home guard incharge said he would go immediately to the lake but we do not know if he
ever reached. After multiple calls to the Police, the Police party visited the lake premises.
We were informed by the inspector of Thalaghattapura Police station that people who had
come for burial argued with the Police that the lake premises are burial grounds and they
would continue to bury the dead there. The Police returned from the place after this i.e.
without any action.

https://email.gov.in/h/printmessage?id=25124&tz=Asia/Kolkata&xim=1 AIA



3/9/22, 11:42 PM Email Q
The .ake premises are demarcated clearly by a fence and the records are vey clear that

-1ere is no burial ground. We have gathered satellite pictures from Google Earth of tige
Kembattahalli lake starting from the year 2000 till 2019. The pictures clearly show that
there was no burial ground at that place. Dishank application shows the fenced area as
Lake/Tank.All the structures seem to have come in the last ~ 5 years or so.
Notwithstanding the official status of the lake there are some people who are claiming
that a part of the lake premises is a burial ground.

There have been multiple burials at the lake premises after the lake was handed over to
the BBMP sometime at the start of 2020. Barring one instance when a wall was
demolished, which was being built to demarcate the burial grounds from the lake
premises, there has been no action to stop these burials which are nothing but systematic
encroachment of lake premises. Needless to say there is no thought towards clearing the
already encroached land. We are told it's the responsibility of the Revenue department.We
believe as custodians of the lake it's the responsibility of BBMP to take actions to clear the
encroachments. Unfortunately we are not seeing efforts from the BBMP to stop continuing
encroachments and clear the existing encroachments. The fence is broken at multiple
places and is easy for the miscreants to enter and carry out the burials. We have
requested the Engineers in charge of the lake multiple times to close the openings and to
secure the premises but, the same has not been acted upon.

The BBMP's failure to prevent encroachment of lake premises and failure to clear

encroachments is nothing but a violation of the orders of the Government Of Karnataka

regarding water bodies and also violation of the directions of the Hon'ble High Court of
Karnataka.

We hope and urge that the BBMP wake up now and take actions towards protecting the
lake premises. We request that the BBMP:

1. Register FIR for the burial that was done on Friday, 4th March 2022.
2. Seal all entry points by fixing the fence.
3. Station home guards at the premises to thwart any efforts to encroach the lake.

4. Take actions to remove the encroachments
Please initiate actions immediately.

Note: we have included an image of the burial on Friday - 4th March 2022.
Burial Picture:

https://email.gov.in/h/printmessage?id=251 248&tz=Asia/Kolkata&xim=1
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Thanking you in anticipation,
Regards,

Vilasini Ramkumar
Shailesh Charati,
Mahesh Dumbali
Amarinder Singh
Vishwas Avathi
Ragunandan KV
Shruti Raghunandan
Krishna Padakannaya

From Arya Hamsa Apartments, JP Nagar 8th Phase , Bengaluru-83
Maithreyee H
Uma Rajashekhar
Vignesh Suri

Deepika Vignesh
Flora Paul

From Arya Hamsa Grande Apartments, JP Nagar 8th Phase , Bengaluru-83

Datta
Shankarlinga

From Platinum Apartments, JP Nagar 8th Phase , Bengaluru-83

Anand Yadwad

https://femail.gov.in/n/printmessage?id=251 248&tz=Asia/Kolkata&xim=1
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" rom Nandi Garden Apartments , JP Nagar 8th Phase, Bengaluru-83
K Vijay
H C Mallikarjun swamy

From LBS Nagar, Anjanapura 11 th block, Bengaluru

Copies : National Green Tribunal, Principal Secretary,

Urban Development Department,
Deputy Commissioner Of Police, Bangalore South

A

Amrit Mahotsav

https://email.gov.in/h/printmessage?id=251 248&tz=Asia/Kolkata&xim=1
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To,

The Member Secretary
Karnataka State Pollution Control Board,

Parisara Bhavan, No.49,

Chruch Street
Bengaluru — S60001.

Kind Attn: Law Officer.

' Sir,

Sub: Forwarding of action taken report with respect to Hon’ble NGT matter OA No 312/2022
pertaining to the Burial ground inside Kembhhattahalli Lake, Bengaluru-reg.

Ref: 1. The Hon’ble National Green Tribunal, Principal Bench, New Delhi order dated 06.05.2022

in respect od OA No. 312/2022.
2. Board office memorandum No KSPCB/NEIA-OB/0/NGT-312/2022-23/1854 dated

10.06.2022.
3. Joint inspection of the committee on 07.07.2022.

& ok ok

Adverting to the above the grievance made by Mr. Vilasisni Ram Kumar and others had

grievance against Burial ground inside the Kembattahalli Lake in violation of Environmental

. norms after the lake was handed over to the BBMP at the start of 2020 by demolishing the wall
which was being built to demarcate the burial ground from the lake premises, the Hon’ble NGT,
Principal Bench, New Delhi has passed an order Dated 06.05.2022.( OA No.312/2022), Vide ref
(1).

In the said order, the Hon’ble NGT felt it would be appropriate to have a factual and action
taken report from a joint committee comprising of State Wetland Authority, State PCB
.commissioner Municipal Corporation Greater Bengaluru and collector Bengaluru with sate PCB
as Nodal agency for co-ordination & compliance, vide ref (2).

In order to implement the Hon’ble NGT, Principal Bench order No.312 dated
06.05.2022, the Board Office issued office Memorandum(OM) No. KSPCB/NEIA-OB/QO/NGT-
312/2022-23/1854, dated: 10.06.2022. As per this direction the Joint committee visited the

Email : bommanhalli@kspcb.gov.in Website : http://kspcb.gov.in



Kembattahalli Lake on 07.07.2022 vide ref (3). The detailed action taken report pf&pared
by the committee and it is enclosed for further needful action.

This is for your kind information and further needful.

Yours faithfully,

Envirox{%({\(%a/;r/

RO-Bommanahalli
Encl: As above

Copy To:

1. The Deputy Commissioner, Bangalore Urban District and Chairman of the Joint
Committee. .

2. The Member secretary, State wetland authority, (Member of the committee).

3. The Joint Commissioner, BBMP, (Member of the committee).

4. The Senior Environmental officer, KSPCB, Bangalore South, (Member of the
committee).
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Action taken report of the Joint Committee as per the direction of the I:Io.naﬂi
NGT passed in the matter of NGT order w.r.t. OA NO. 312/2022, pertaining
the burial sround inside the Kembatahalli Lake, Bangalore .

Preamble:

Mr. Vilasisni Ram Kumar and others had grievance against Burial ground inside the Kembattah.alll
Lake Premises at Thalaghattapara. The applicants have complained that there have been multiple
burials at the lake premises and is in violation of Environmental norms after the l'c?ke was handed
over to the BBMP at the start of 2020 by demolishing the wall which was being bu.llt to demarcate
the burial ground from the lake premises which is nothing but as systematic approach of
encmachme:u on lake. The same has been admitted in Hon’ble NGT, Principal Bench in the name
of Oniginal Application No. 312/2022.

The Hon'ble NGT, Principal Bench had passed an order dated 06.05.2022 with respect to
Original Application NO. 312 of 2022, regarding burial ground inside the Kembattahalli Lake in
violation of the environmental norms after the lake was handed over to the BBMP at the start of
2020 by demolishing the wall which was being built to demarcate the burial ground from the lake
premises. In the said order, Hon’ble NGT has appointed a Joint Committee comprising of
Deputy Commissioner, Bangalore Urban District, Officer from State Wetland Authority,
Commissioner, Bruhat Bengaluru Mahanagara Palike and State PCB directed the Joint
Committee to undertake site visits, look into the grievances of the applicants and take requisite
remedial action by following due process of law. Factual and action taken report may be

furnished within two months by e-mail and also Karnataka State Pollution Control Board has
been made as Nodal agency for co-ordination and compliance.

In order to ixnplément the Hon’ble NGT, Principal Bench order No.312 dated 06.05.2022, the
Karnataka State Pollution Control Board had passed an Office Memorandum(OM) No.
KSPCB/NEIA-OB/O/NGT-312/2022-23/1854, dated: 10.06.2022, consists .of the following
Departments. Copy of the OM is enclosed as Annexure-I.

1. The Deputy Commissioner, Bangalore Urban District as Joint Committee Chairman.

2. The Member Secretary, State Wetland Authority, Department of Ecology and
Environment, MS Building, 7" floor, Near Vidhana Soudha, Ambedkar Veedhi, Bangalore
560 001 nominated as Member.

3. The Joint Commissioner from Bruhat Bangalore Mahanagara Palike, NR Square,
Bangalore 560 002 nominated as Member.

4. The Senior Environmental Officer, Zonal Oftice- BNG-South Zone, bnominaled as
Member.

5. The Environmental Officer, Regional Office-Bommanhalli, KSPCB nominated as Member
Convener.

1

e
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2. The Mo . . istrict, K.G.Road, Bangalore-56009

2. er Secretary Stat t of Ecology & Environment
a Soudha, Ambedkar Veedhi, Bangalore-56000.
li Zone, Begur Road, Bangalore.

P, Bangalore.

n, Bangalore.

, Bommanhal
Lake Division-BBM
5. The Tahsildar, Bangalore South Divisio
6. The Senior Environmental Officer, Zonal Office- BNG-South Zone, Bangalore

7. Environmental Officer, Regional Office- Bommanhalli, ( Member Convener Of the
Committee), Bangalore

Further, as per the instructions of the Deputy

Commissioner, Bengaluru Urban District, the
spot inspection of Kembatahhalj lake was carrie

d out by Joint Committee on 07.07.2022.

The applicant Ms. Vilasini Ramkumar did not attend. Smit. Manjula M. S. resident of Royal

County, Advocate representing Ms. Vilasaini Ramkumar and Sri Shailesh Cherathi ( Resident
of Arya Hamsa Flat, Mobile N0.9741939070) were present during the inspection. Sri. Shailesh

Cherathi agreed that they have a mailed to the Hon’ble NGT through e-mail, on mail id
Judicial-ngt@gov.in . The photographs taken during inspection are enclosed as Annexure-
1.

During Joint committee inspection, the residents of the Kembattahalli informed that the burial
ground is in this premises of the Kembattahalli Lake since many years. They also requested for
alternate location as they have no place for burial of the locals. During Covid also they have buried
their near and dear ones in the burial ground itself. One Kum.Harini said that her father Sri. B. N.
Sachidananda died recently buried in the same burial ground and the petitioners in this case have
filed a police complaint on her in May 2022. TFurther, the locals made a request to the committee
that in this case the Government may provide burial ground and they are willing to shift the same.
The BBMP officials have fenced with chain-link the whole lake. They have lo_ckcd the entry gate
from the lake side and there is no approach road to the Burial ground. The locals also claimed that
they are finding it very difficult for burial. The residents of the Kembattahalli requested to the
Deputy Commissioner who is member of the committee for separate space for burial ground for
the sake of humanity. o

The observations made by the Joint Committee and action taken report, as per the direction of

the Hon’ble NGT has been mentioned in detail and in this regard separate table is prepared as
below:

© g
e oo conm )
[ e N L U T R S T A P G



storm drain

. chance of stagnating the water . and

obstacle for flow of water. The
functionality. of storm water drain is
not affected, and also they have
made the gradient slope for easy
flow of water. Hence, there is no

Direction | 7 TABL
W Is)ubject of | Observations E—
. INo. | Directi rvations of Joint Comeonitton T+
1 Encroal;)l:lns]em ’Mwoglz‘hmt ommittes ACtio;TaW
The De BTN S S — ort
puty commissioner directed |
t . r directed | 1 TR mao— -
Igemtl};e Tahsildar to Survey of I The Tahsiidar submittd the - the
attaha}h Lake and submit the attached as Annexure" nment TL-/ o
report with respect to the a. Reg. Sy.No. 3, as per Guntas- Ong{na
Encroachment. area of lake js 5 ACT® Lake ared 15
Survey Records, the GOVt Karab
The village accoun Acres 16 Guntas jacent
tant was also asked untas. number, adjace
to locate land for the burial ground. b. IS{;EI-\;Y- Ng. 3, recofisS usr‘e’ie the total are@ 06
. ., and as per me€ 7 S
lake is 6 Acres {)6 Guntas, instead of 5 Acre
Guntas.
c. In the area of about 0 ACreS 12 Guntzs the
Temple of Thoppamma Devi is Located. .
d. The Burial Ground is located in two Pockets ©
A Land at an extent of 0 Acres 20 Guntas and
i Acres § Guntas.
|
! 2. The Tahsildar has submitted the proposal to
i the Assistant commissioner, Bangalore South
‘ Division with respect to sanction of land of 2.0
| Acres in Sy. No. 55, Kembattahalli Village for
- . : . burial ground, it is attached as Annexure-V.
Direction | Impact on | The committee observed during | Office of the Executive Engineer, Storm Water Drain,
No. 2 functionality of | inspection, that, there was 1O Bengaluru Mahanagara Palike informed that the

separate storm water drain is provided adjacent to the
Kembattahalli Lake and taking step to control the
entering the sewage to the Lake.

-




| restriction of water flow.

' Direction | Ecology of | Kembattahalli Lake is located in

' No. 3 | Kembattahalli Lake | downstream and sewage diversion

? ] pipe line is being constructed by
L BBMP to divert the sewage entering

} to Lake. Hence there is no chances

|

|

|

;

embg - : cated at Kembkfiahalli
Village, éfﬁ;ﬁ{&ake s'f,utlk? © Talk, Bangalore.
Kembattahallj 1y 1. i tained by Bruhat
Bengaluru Mangngg, - palike (BBMP). Kembattahalli
lake receives storriar;ater from two primary drains
and one S€condary ¢rin. The Lake has one out.et on

1ts  South Western Corner .This outlet facilitate
excess/overflow Water flow.

of entry of sewage into the
Kembatrahalli Lake.




After the Joint Committee inspection of Kembattahalli Lake for ascertaining the ground reality
and after verification of action taken report submitted by the authorities, the Cq, ittee has
derived certain short/medium and long term Remedial measures which is as below:

Recommendation of the Joint Committee _about the remedial measures: The Joint
committee discussed in detail and recommended for Long Term Remedial measures.

Department concerned for

SL. Activity
taking action

1| Frequent cleaning of accumulated floating debris /solid BBMP
| waste from the storm water drain ) S
2 | To provide /install Trash barrier to the entry point of BBMP
| storm waterdrains |
Installation of designed appropriate screen to arrest entry
floating debris into the drain at different locations before BBMP
entering to water from SWD located at Kembattahalli
Lake o
4 Stoppage of sewage entering into the drain by
identifying missing links of lateral sewer lines which are

10 be connected to the storm water drain.
S Regular monitoring of Kembattahalli Lake. KSPCB J

Hence. we submit this report along with Annexure- I to V before the Hon’ble National Green

Tribunal. Principal Bench for kind consideration.

A

]

BWSSB

', ‘\/(«L

Deputy Commissioner
Bangalore Urban District
and Chairman of the Joint Committee —

5

Member secretary

o State wetland authority

4 ’

(Member of the committee)

ia

Joint Commissioner,
BBMP
Mafaﬁ 9y 4
Senior Environmental officer,

(Member of the committee)
KSPCB,

Bangalore (Meber of the committee)
KASL o (-
Environmé&ntal officer
and Member Convener

w.r.t NGT OA No, 312 of 2022
RO, Bommanhalli, KSPCB.
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i : 080-25586321 el g R 080-25585113, 25589114
/ Email : ho@kspcb.gov.in e
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ite : http:/kspcb.gov.in /4
4 / Website : http “!"
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Karnataka State Pollution Control Boa: d
“Hoxd IS, 1 Dots s8¢ SOEAND, Fo. 49, LA F X ebs”, t3on¥Ath - 560 001, ITF K¢ T35, z,n:z
“Parisara Bhavan®, 1st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka Slate,wlndlla

No. KSPCB/NEIA-OBA/NGT-312/2022-23/ | {1 Date:

FFICE MEMO DU

Sub: Constitution of Joint Committec in the matter of OA No. 312/2022 pertaining to the
Burial ground inside Kembhattahalli Lake, Bengaluru-reg.
Ref: The Hon’ble National Green Tribunal, Principal Bench, New Delhi order dated: 06.05.2022

in respect of OA No. 312/2022

ettens

Preamble:

Adbverting to the grievance made by Mr. Vilasini Ramkumar and others against Burial Ground
inside the Kembattahalli Lake in violation of the environmental norms after the lake was handed
over to the BMP at the start of 2020 by demolishing the wall which was being built to demarcate
the burial ground from the lake premises, the Hon’ble National Green Tribunal, Principal

Bench, New Delhi has passed an order Dated: 06.05.2022.

In the said order, the Hon’ble NGT felt it would be appropriate to have a factual and action taken
report from a Joint committee comprising of State Wetland Authority, State PCB Commissioner,
Municipal Corporation Greater Bengaluru and Collector Bengaluru with the State PCB as Nodal

agency for co-ordination & Compliance

In compliance to the Hon’ble NGT directions, the following Joint Committee is constituted
consisting of the representatives of the following Departments:

- s aer . & n
N 1 Name & Designation Position .m the Name & Contact No
€ | No. Committee
’( - { 1. | The Deputy Commissioner, Chai -
Y ! Bengaluru Urban District Arman
i |2 | Member Secretary Memb -
) | | State Wetland Authority. SO
9 [ 3. Joint Commissioner, BBMP, Member -
E Bommanahalli i
| 4. Senior Environmental Officer Member Sri-SK. V
~ A | -K. Vasudev, X
L . f Z))nal Office, Bengaluru south Bengaluru Sout;?Z(sfeEo‘1 ’
| ; - o B Mb: 9945276544
“nvironmen icer, Member Convener | Sri. K.S Sudhak ‘
o K onal Office- Bommanahalli Environmenta] Offcer
' . ;
: m‘,ﬁl\) o Mb:99860-24330. :
A4 -
U
s «F 3 yesF 3 2- = o _cf_r.’\.‘w -
3, 5% WY 394 TBIA w0 323 AVOID USE OF PLASTIC BE ‘ECOY Frisn m v



site visits, 100k into ¢, £

As per the directions of Hon’ble NGT, ithin four weeks, ““dzir;]ak:otion by following duz £

* The Joint Committee may ntnee;n‘;;" take rcquisite reme 20

grievances of the applicants ths by e-mail a

shin tWO mon 23
process of law. furnished within ort PDF ang
i rt may be F/OCR supp

) i:;citcuigll ? ? af(?\? li’ntgl:eelgrg;; in the form of searchable PD

not in the form of Image PDF.

2/2022 (PB)-
Encl.: NGT order dated: 6.05.2022 in respect of OA No. 31 |
472’/
-~ _MEMBER SECRETARY
'?’ ~ 2 z "y ’ | }/

To,

i
1. The Deputy Commissioner, !
Bengaluru Urban District. l 2 ]
K G Road, Bengaluru 560 009. !
2. Member Secretary ‘ DEPUTY
State Wetland Authority, BN
Department of Ecoloiy & Environment
708, M S Building, 7™ Floor, Near Vidhana Soudha,

Ambedkar Veedhi, Bengaluru 560 001.

3. Joint Commissioner, BBMP,
Bommanahalli Zone,
Begur Road
Bengaluru.

4.  Senior Environmental Officer,
Zonal Office, Bengaluru south Zone ,
KSPCB, “Prakruthi Bhavan, Ground Floor,
Site No. 1421, Sector-C,
Suryanagar, 2" Stage, Anekal Taluk,
Bengaluru Urban District

t/ 5~ Environmental Officer,
Regional Office- Bommanahalli, KSPCB,
“Prakruthi Bhavan, Ground Floor,
Site No. 1421, Scctor-C,
Suryanagar, 2™ Stage, Anekal Taluk,
Bengaluru Urban District.
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e - e YW AT AS 3 Cl@ANEr K3MatakA
No. KSPCB/RO-BMN/Meeting Nmice/znzz.zu\ ) Date: B0 1 )
\\\\( ' by 2022

To.

1 The Deputy Commissioner
Rangalore Urban District
K (G.Road. Bangalore-56009

2 ( The Member Secretary Q- '—\f\i Mo ey Se0F chfwa

DESPATCHED

State Wetland Authority Korc e, NG - DaVErT e le,
Department of Ecology & Environment NOnewixos, | €5 (38 Medlahaaron
708, MS Building, 7" Floor, Noan fdeve
Near Vidhana Siudha, Ambedkar Veedhi )
Bangalore-560001) ‘1’ pa :
‘ AN
3. Joint Commissioner, BBMP ! v L
Bommanbhalli Zone ‘l f\/
Begur Road, Bangalore N N

Sir
Sub: Inviting to attend the site visit w.r.t NGT order dated: 06.05.2022 in respect of OA
No. 312/2022 (PB)-Reg
Ref: Board office Memorandum No. KSPCB/NE

Dated: 10.06.2022.

TA-OB/0/NGT-312/2022-23/ 1854

Fkkkkdk

With reference to the above, it is bring to your kind notice that, as per the NGT order OA No.

12/2022 (PB) pertain to grievance made by M/s. Vilasini Ramkumar and others against Burial
fler the lake was

3
ground inside the Kembattahalli Lake in violation of the environmental norms a

handed over to the BBMP at the start of 2020 by demolishing the wall which was being built ©
demarcate the burial ground from the lake premises. Hence, the Hon'ble NG

Joint Committee comprising of State Wetland Authority, Sate PCB Commissioner,
B as Nodal agency tor co-

T has constituted a

Municipal

Corporation Greater Bengaluru and Collector Bungalore with the state PC

ordination & compliance.

(Y 4

1he Hon’ble NGT direction, the joint committee may meet within four weeks, undertake site

As per
quisite remedial action by following

visits, look into the grievances of the applications and take re

due process of law. Also factual and action take report may be furnished within two months by e-
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\ DF/OCR support PDF apgq .
mai] at iudicial-n 2{(@gov.in preferably in the form of searchable P p d g .
the form the image PDF,

Yours faithfully
Sd/-
Environmenta] Officer
RO-Bommanuha]li, Bangalyre

Copy to: 1. The Executive Engineer, Lake Division, BBMP-Bommanhalli Zone, Begur Road,
Bangalore for kind informatjon & attend the site visit.

2. The Senior Environmentzﬂ Officer, KSPCB, BNG—South, Nisargha Bhavap, Bangalore
for kind information and needfj] action,

Environmental Officer
RO—Bommanahth‘, Bangaloqe
Nz
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photograph of Kembhattahalli Lake with respect to Joint Committee (NGT OA No.312/2022) inspection Dated on
07.07.2022




|

ptograph of Kembhattahalli Lake with respect to Joint Committee (NGT OA No.3 12/2022) lnspeﬁtﬂ Dated on
07.07.2022
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(Court No.22§

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

Item No. 7

(By Video Conferencing)

Original Application No. 312/2022

vilasini Ramkumar & Ors. Applicants
Versus
State of Karnataka Respondent
Date of hearing: 06.05.2022
CORAM: HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER
Application is tegistered pasedona complaint received by Email
ORDER
t by Mr.

1. The grievance made in the present letter petition sent

vilasini Ramkumar and ground inside the

others is against Burial

Kembattahalli lake premises at Thalaghattapara. The applicants have

e have been multiple burial

complained that ther s at the lake premises in

violation of environmental norms after the lake was handed over to the

BBMP at the start of 2020 by demolishing the wall which was being built

. to demarcate the burial ground from the lake premises which is nothing

but a systematic approach of encroachment on lake.

9. In view of the averments made in the present letter Petition, it
would be appropriate to have a factual and action taken report from a
Joint Committee comprising of State Wetland Authority, State PCB
Comumissioner, Municipal Corporation Greater Bengaluru and Collectol,

Bengaluru. The State PCB will be the Nodal agency for coordination and

compliance.  The Joint Committee may meet within four weeks
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